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- 0/o the Resident Audit Officar

" Hen, Mr, T. Chandrasekhara Reddy, Member (Judl)

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
AT HYDERABAD

OA.1374/93) and

MA.156/94~in DA.1374/93 date of decision : 1-3-94
Betwesan

Re Prabhakar : Abpiicant

and | _

1., The Accountant Genaral(Audit)Il
Andhra Pradesh
Hydersbhad 500463

2, Dy. Accountant General({Admn)

2/0 the Accountant General(AU)II
ndhra Pradesh

Hyderabad 500 463

3, Audit OfPicer (OE)
0/oc The Accountant Genaral (Audit)II

" AP, Hyderabad 500463

4, Resident Audit Officer
Telugu Ganga Project
Dargamitta

Nellore-3

5. Assistant Audit Officer

Telugu Ganga Project

Srikalahasti
Chittoor Dist. ' : Respondaents
Counsel for the applicant ¢ G. Rama Rao
. Advocate
Counsel for the respondebts ¢ G, Parameshwara Rao,
' ‘ SC far CG
CORAM :

HON. MR, ®.8, Gorthi, Member (Administration)




<;gdgement

( As mr Hon, mr., A.B. Gorthi, Member {Admn,) )

b ' The'appiicant joined office of tha Respondants No.5
 as a cagual'uarker on 1=11-1391, He passed{intermadiate

and alsao Highar in Typewriting and he is physically
handicapped: He had rendered more than 240. days of service -
in each of the years 1991-392 and 1992-93, till nas, His
services were terminated by means of an oral arder an
5-11-1993, Aggrieved by the same he has filed this OA pray-
ing for a direction to thé respondents to continue him as
casual labourer and regularise him in due courss,
2. At the time af‘admission, a direction was given to the
respondents to continue the applicant if there was work,
éansaquently, the respondents allowed ths applicant to con-
tinue as casual laboursr but once ag;in he was aékad not to
attend office from 19-1=1934.
3. The respondents in counter affidavit calrified that
initially there were 14 vacancies in Group-D posts ard
accordingly 14 casual workers vere sngaged, Subsaquently.
due to rearganization)?umber of'regular vacancies were
restricted to 12, ¢Adga result, two junior most casual
workers including the applicant.had to be disengaged.,
4, We haue_heard Sri G, Rama Rao, learneﬁ counsel for the
applicant and Sri G. Parameshwara Rao, learnzd counsel for
the.respondents. Learned counsel for the applicent states
that the applicant is fully gualified and eligible to be
regulhriﬁ}éﬁsarbad asﬁé&dup-n employee under the respunda&%&(
He has further contended that 'some of the senior casual
workers still retained are not even eligible tg be regularly

absorbed.




To
1.

The Accountant General {Audit) II A.P.
Hyderabad-463. o

The Deputy Accountant General (Admn)

- 0/0 the - Accountant General (AU) II A.P.Hyderabad-463.

The audit Officer(DE)
0/o The acdountant General (Audlt)II

A.P.Hyderabad-463.

The Resident Audit Officer, Telugu Ganga Project
DaX¥gamitta, Nellore-3. : : '

The Assistant Audit Officer,
0/6 the Resident Zudit Officer,
Telugu Ganga Project Srikalahasti, Chittor Dist.

One copy to Mr.G.Rama Rao, Advocate, HIG B-5 F<10
Baghlingampally, Hyderabad. b

One copy to Mr.G.Parameswara Rao, SC for AG, CAT.Hyd.

‘One copy to Library, CAT.Hyd.
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5. Nr. G. Paremeshuara Rao, laarned counsel For the

.: raspundants states that uhen in 1992-93 bRC. was held Por
: scraening.casual workers, tha applicant was' ngt eligible
for such screening. The fact remains that thereafter tﬁe
épplicant écquireé'the required,eligiﬁi&ﬁty bécauss of his
continued service; Mr. Pargmeshwara Rao, states that if

the applidéﬁt iﬁ'not in service on the date when the next

”@PC was éﬁhvenéd,fﬁé may nof ﬁe considered foﬁ regularisa-
tion., On this aspect we would like to abservé that - if
the services afﬁthanappifbaﬁtlare disengaged éor no falut
of the applicant but for the reasons that there is no work,
he should noet be denied the banefit of consideration far
regularisation merely on account eof the Pact that at the
time of DPC the applicant may not be in sservice.

6. In the result we issue the following directions to

the respondents :

i) I1f there is.uork the applicant shall be reengaged as
‘casual worker in preference to freshers; and ‘

ii) As and when the DPC is held for screening of the
casqal workers Por regular absorption, the applicant's

case will be considered keeping in view the length of
service rendered by him as a casual uorkerﬁﬁrfaspactive

of whether on fhe date of DPC the applicant is in-actual
ﬁbruice of the respondents,

ﬁ. The DA is ordered as abave, There shall be nor erders
as to costs,

8. In view of the order in the DA, MA,156/94 is disposed

of‘-@ without any further orders,

T ~jx~h_z*a~a§:(<5
(T Chandrasekhara Redd;g (A.B. Gor

Member (Judicial) Member (Rdmn.) {

s Dated : March 1, 94
< Dictated in the Open Court
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